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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

NOTIFICATION No.45(RE-2005)/2004-2009
NEW DELHI DATED THE 15th FEBRUARY, 2006

S.0.(E) In exercise of powers conferred under Section 5 of the Foreign Trade (Development &
Regulation) Act1992 read with paragraph 2.1 of the Foreign Trade Policy, 2004-2009, the Central
Government hereby makes the following amendments in the Foreign Trade Policy, (RE-2005) 2004-2009:

1. Para 4.1.8 of the Foreign Trade Policy stands amended as follows:

The facility of Advance Licence shall also be available where some or all of the inputs are supplied
free of cost to the exporter.

In such cases, for calculation of value addition, the notional value of free of cost inputs along with
value of other duty-free inputs shall be taken into consideration. However, if all the mputs are
supplied free of cost, the exporter shall also have the option to follow the provision prescribed
in paragraph 4.2.7 of the Policy.
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This issues in Public interest.

5d/-

(K.T. CHACKO)

DIRECTOR GENERAL OF FOREIGN TRADE and

EX-OFFICIO ADDITIONAL SECRETARY TO THE GOVT. OF INDIA

(Issued from F.No. 01/94/180/00306/AMO0O6/PC.I)
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